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(b) if so, the reactions of Government 
thereto,

(c) the total number of workers ren
dered jobless owing to the closure,

(d) whether Government are having any 
plan to take over the null through the Nati
onal Textile Corpoidiion, and

(e) if not, the reasons therefor *

T H r DLPUTY MINISTFR IN THF 
MINISTRY OF FORF1GN TRADE (SHRI 
A C GLORGL) (a) Yes Sir

(b) (d) and (e) An I n vest ;g it ion Comm
ittee has been appointed under the Industries 
(Developn eni ind R cgulunn) Act to en 
quirt into the iffans of the mill Fui her 
course of actnn  would be considered on 
receipt of the report of the Committee

(c) About 1200

11 03 hrs

CALLING ATTFNTION TO MATTER 
OF U RG IN T PUBLIC IMPOR

TANCE

REPORTPD Kll LINf. IN PRISON Ofr 
HVL PO ITK Af PRIS:>NfRS IN 

ALIPORE s p i c i u  J au

SHRI H N MUKLRJFii (Calcutta— 
Nor h E*st) I c ill the attention of the 
Min ster of H >me Affurs to the following 
matter of urgcn pubic import mce ind I 
request th it he may mjkc a statement 
theieon

‘ Reported killing in prison of live 
politic il prisoners m Alipore Special 
Jail, C tlcu tu  during the alleged jail- 
break attempt on the 11th July, 1971 ’

THE MINISTFR oF  STATE IN THE 
MINISTRY OF HOMfc AFFAIRS (SHRI 
K C PANT) Mr Speaker bir, on 11 ih Julv
1971 at about 10 CO AM, while a hand cart 
be’ontmg to the I < od Contractor was 
coming ot t of ihe Alipote Spec al J til 
Calcutta the cait puller knocked at the 
inner gait, abi ut 40 under trial prisoners

rushed at the gate of the jail and struck at 
the Warder on duty with a sickle snatched 
from a prisoner who was cutting grass 
inside the jail A section of the undfr-trial 
prisoners also tried to enter the Jailor's 
office in search of the key to the outer gate 
One Head Warder who tried to prevent this 
was attacked by the mob and is 
seveiely injured Though the rioters could 
not get the keys— they succeeded in picking 
up a ladder kept be ween the two gates for 
use of the electrician and after hitting a 
Head Warder on duty with an iron rod, 
four prisoners succctdcd in scaling the 
perimeter wall and escaping from the jail 
They were, however, immediately re airested 
by the Warders

The jail alarm was immediately sounded 
and when the ju l iflicials a rd  the guird 
stall tried to picvent the attempt of the 
noting under trial prisoners to escape 
en inaw e  they attacked the guards with 
iron rods sickles tie  The gutrds had to 
open fire in self defence resulting in the 
death of three prisoners on the upot Of
the five other pnsontrs who received injuries 
m the firing and weie sent to the Police 
Hospital thiee died in the hospital The
remaining two are progressing

In the incident one Head Warder and 
four Warders were injured and all are in
the hospital The injuries ot the Hi ad
Warder and one W rdcr are serious

SHRI H N MUKLRJLE The 
agony in Bengal seems to be taken for 
granted m the rest of Indn  but this kind 
of thint, shiuld make Parliament sit up 
This htcst jail break incident is not some
thing new It is perhaps the fourth or fifth 
m the set ics in West Bengal In Dum Dum 
jail a couple of months ago it happed on 
evtn a larger «calo Administrative failure 
of this kind just cannot reach a lower level 
and we are supposed to have a responsible 
Government

1 wculd like to know how it was that in 
broad day lifcht—we have been given a cock 
and bull story— some 40 prisoners allegedly 
aimed with knives and iron rods*- he talks 
about ore  sickle and then m the plural 
and iron reds— all sorts of implements , 
that do not form part of the jail equipment, 
I am sure How is it that 40 prisoners



157 Killing of  ASADHA 23, 1893 (SAKA) political prisoners in 158

assembled behind the trap sate without 
attracting notice, at 11 O'clock in the 
morning got it opened by the sentry in 
charge, and then found a ladder handy 
which they could use to climb the boundary 
wall and jump ? It Is a drama which looks 
like having been very well rehearsed before 
it was staged. It could not have happened 
without t>ome sort of co-operation from 
some of the jail staff. Is this kind of 
incident provoked by certain kinds of a 
forethought malice, I do not know. What 
has happened to the enquiry said to have 
been ordered recently after tlie jail break in 
Dum Dum where the Divisional Commis
sioner was asked to produce a report and a 
high-level committee including (he Home 
Sccieiary were lo make comments on it ? 
What has happened to that lerort ? Or, 
arc tl.efe mj&tic exerciscs to remain 
entombed in (lie Government files ? Young, 
ardent lives aie extinguished by shooting and 
the Government are trying to justify the 
shootings and bcaungs-up with what are 
peihaps vlelibciaiely engineered incidents. 
When shall we see an end to ihis
cnminal bungling in the jail administration ?

1 would like the Minister also to tell us, 
since mu<h bigger things than tightening up 
the jail administration are invoked, on 
account of the fact that- call them Naxalites 
or whatever else— there arc a large number 
of young recplc, sick and disgusted wiih our 
politics and cconomy, who have plunged
headlong into a fight. Tbe> might have been 
misguided but they ready to give their lives 
as well as to take them. Will the Government 
desist from the self-defeating line ot tTyfng 
to kill them off. or, will efforts be made to
tackle them politically, to treat this as a
serious movement, to respect tfaeii reckless 
courage and tremendous resourcefulness end, 
if possible, wean them . way fiom their 
mistaken wajs, if that is possible.

1 say that the Prime Minister, supposed 
to be in charge of West Bengal in particular, 
has sneaked away. I do not know ; will 
she try to get the radical elements supposed 

, to be in her ranks to be utilised in the 
f purpose of having a dialcgue with the ardent 
1 young revolutionaries howsoever misguided 
I they might be ? Would the Prime Minister 
[ask her latest stbedi.r in West Bengal, 
1 Shri Siddhartha Shankar Ray, to lake it up 
[a s  a priority job ? This lir.d of thing baa

Alipore Special M l  (CA) 
gone on for far too long to be suffered by 
the country in silence. You are punitive 
against your people and you try to be 
persuasive with Pakistan and its patrons in 
the Pentagon. This kind of monstrosity in 
administration, no responsible, representa
tive government can never tolerate, im 
Parliament could ever tolerate. It must 
have a stop.

That is why we want some satisfactory 
answer and Dot the kind of cock and bull 
fabrication which has been supplied by the 
Minister's minions in West Bengal, This 
kind ol statement is not worth the paper 
it is wiitten upon. I want to be satisfied 
in these matters. I am not speaking only 
in my individual capacity ; Parl’ament will 
have to be satisfied. When six people, young 
people are killed—political piisoners inside 
the jail, —where the balance of arms and 
authority is on your side all the time, you 
kill these people, or you give them 
facilities to do some damaging tricks, 
because >ou arc having a provoked business. 
You are provoking these incidents in order 
to get an opportunity for killing off some 
of lhese people. You do not ha\e any time 
for political dialogue wiih them. If Shri 
Siddhartha Shanker Ray is going to have any 
lahort d'ct/e for his presence in this House 
or in the country, something has lo be done 
about it by the Prime Mfnisier.

I take veiy serious objection to the 
Prime Minister not being present here. She 
was here till cnly a minute ago, and she 
goes away. I say deliberately she sneaked 
away when tl.is thing came up. This is 
disregard of the House ; this is contempt of 
tl.c House ; this is disrespect to the 
problems of West Bengal, and if she goes cn 
placing with the problems of West Bengal, 
she and her like would have to pav tl«  
penalty.

SHRI K. C. PANT : Sir, my hon.
friend has jeferred to the statement which 
I read. He has called it a cock and bull 
story. He has asked me to give satisfaction 
to him. It is in an attempt to give sa»isfac* 
t.on to him that 1 have given a detailed 
statement based on the information with me. 
1 really do not know how I can give him 
satisfaction o:l.er than tins. So far as the 
incident gees, 1 have given ihe details. He 
says, this could have been rthetned before
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it was staged It might have been rehearsed, 
I do not know Such incidents arc some
times rehearsed also

As for the staff bung mixed up it being 
deliberate!) engineered and the opportunity 
being used to kilt them off, the facts speak 
for themsches Forty undu~trial pnsoneis 
attacked the warders, got through the inner 
gate and some of them got hold of a ladder. 
Some tried to go into the T ulor’s office 
Some sealed the wall but wtre re-arrested 
All these things are there It would be 
surprising if the wardns had cntucd into 
a collusion with them and got themselves 
beaten up and ate now lying in the hospital 
lie  should see the whole thing from the 
other side also I here is n > cooking up of 
injuries of people who were hit with iron 
rods and sickles These are all facts I 
am sorry for the loss of even a sing c life, 
but I did txrcct a woid of sympa'by from 
Prof MuV-crfee for the warders, who wtre 
injured in the course of p< rformance of their 
duty (Inter m p t ions)

SHRI S M BANERJFf (Kanpur) : 
Nobodv was. killed

SHRI K C PANT Must a man be 
killed to get ssmpaihy "> (In teriuptions)

SHRI S M IM NERirF In Midna- 
pore some prisoners were told that they 
have been gr inted bail but were shot dead 
when fh;y .amu out

SHRI K C **ANT I et me say that 
they were d u u fid  for Most of them were 
arrested under Sec 302 IPC, i e for murder 
I only want Piof Mukerjee to see these 
things in the proper perspective I do not 
condone it, but 1 want to point out the 
grounds, the crimcs, for which they were 
charged

Then, he asked about a report I do 
not know which report he was referring to 
But the Commissioner, Presidency Division, 
was appointed to enquire in'o the incidents 
m the Presidency Jail and Berhampoio 
Cen'ral J ul He has submitted a 
report which is now undtr consideration 
Further acnon w >uld be liken af er it is 
considered Pr sumibly th it is the report 
he was referring to

I would only like to add that so far as 
a  dialogue with these elements or any 
political elements is concerned, all elements 
on this side of the House are always 
prepared for a dnlogue, provided some* 
thing useful can come out of the dialogue 
This is an open democracy, in which the 
method of dialogue is always used I would 
invite m> hon friend and all scct/ons of 
this House to have such a continuous 
dialogue, to condemn violence and to 
reinforce the \alues of democracy, so tl at 
the ernng youg men can come bick to the 
right p ith

*ft fa s f t*  s ra f (efter) :

qfrsrift ^  fa ir wtrtt |  %  
8to *stt 

I t V ^  i f?^r

srV  srt f  i fa«Y

fe2lr T i t  ?jT5Tr * f t  | — ^  srg

sr f t  s r m  p> *it # 'z r n r  f t

f«nft $r, ff*ft n

^r«rr i t  m  f^^fY

arm  f t  *rr
’h tP 'r t  f t  i «p>f m  m s n t  sw r v ?

*rT s f t  r -*?ft

I  srfr jit s r t

fir?w jtoc* g q re *  % W  f a q

TTCT % snvnPTl*  r % I

frffT *T?$*T PfJTT t  f a  aft,

c*ft c*ft m f TOTT Tf̂ TT I

% 3ft ^fcT ^

f  f a  3r«r 3r?ft «p*t fft?frr *rar

t  I fftfT TT̂ Vfft it fft*

stY* s r ^ ^ c r r  ^ t t ^ t  v t i

v r r n r  *rs*r w ft  ^ s i i t  i

^*T r n T  ft*ft q^TT £ ^TT w m  

|  f a  w i a f t  % w h  ^ f f ^  

5r<TT̂  *r sft ^  ^

^Fspftfsrar znsnm  f ^ t T  TrasfMInF 

«rrr r̂«r 1 1



§ ? f t  f f c l f a  i f  t  5TTT% *TTsq*T %  T f^ft 

St ^rr*Rr <n??Tf % f a  w t  s r  

?r$fr |  f a  qf*sr*ft srqrw 3r 3ft $  t $ t

3*f%  ^  T W f t f c P P  ^  spy ?TT«T (  ?  

g f e  ^ T  t  cJ> VTT % fTTT * F T ir

fa % w  ft I ,  f̂ r̂ rapT %* §?zrr*ff %

qt% V* «rc?rT3ff $ <ft̂ s T̂«r | .......
(w pw h).. s«rr ?t fasre^ % fa%
KTZXt % q?TT ^ar*T  ^5 % «FT < £q<*r fa*TT 

I ,  *q>fa St? *TPT% St *ft«ft

f W r t r f t  |  ? fft s ^ te ir  ^  ^  

$  «Ffr |  f a  ^  

«fY, ^fa?T ^  *T»T a? *??TT fa fafa«s 

% ^«TT fa*TT *TqT, %3$t
wit errs*?? ^ ir % s n f—s?T*r
*TTqj 5TTf^ S tar & f a  S *  f  31 gfa tftfspr 

«rr 1 w w f t  *r an ?jft f , sra%

farr ^rf^T ?fi?rr | fa qfw*ft srtto 

i t  3r> q n f r j q - * T T q * $ R  | 3TT £ ,  38* f t

vft ^ r ? r  wta ft arrfft f  1 ?*r & 
^ t ?maT |  f a  q f s ^ f t  ?r t ^  aft $f?rer 

aft* Sf ^ r  <r?f sr%*r *ft q^ |  fa* 
qft stains t$r qrtifir & £ «ft s f ^ r  
s r m r  ^  f  i irTT xr§ ariTtq |  f a  ^  

WV/r *qi * h t  ^  3r*n% $ srrfas* ftT fas 
SPTl*T if sft 3q>fa*$ 3 |t  'TT ^
’TftJr t 

$ *r$ *rft sft *tfq q?*m $-*qT
^  *ftq> % ?Tlff^P W-SW 35T%

*Mtor ? f*rr *Tf ^  ^ r  
tfWf % famq;, gft 5f?r?r *fV

^  T O  qrr »i^ f ,  ?tt̂ %«p * m -  
^  % B?T q?t % «n  ̂ ^

*

»rvt aft ?̂rrT»npc 3rsr «pV
^  w  * afa 3« i t  3* vt

161 Killing o f  ASADHA 23, 1893 (SAKA) political prisoners in 162 
Altpare special ja il (CA)

5tt«*t |>  *rf | f swrr w% g ¥  fcqftt qs> 

qfs^T «PTrqit ?

q?rr r̂̂ rV ^R T f «n  *tt

f ^ R  f a  TTWJfV^r^ % f^ tr

sr̂ rir %*r * t  iqar^rr sr f̂ 5^ tt v t 

^ x i  w ? r  ^  ?

«ft T O  v s r  «m : *n:?reT aft, t  

»TT?T^q f̂ ??Tr *P> ^IT^TT |

f a  ?TT3f ^9T it  T T ^ fa q r  ?T??r |  5f> 
f.^rr w  % q>T TT3T5ftf?r <rc ar^T

* ^ r r  f, gft qtr^f?w-3TTO-arR%

it f a ? ^  T*r?t |  qf2r *>

^  *f »ftVT fiT^T |  WW f a  wqftt ^  

= ^ f  f t  I  f a  ^  ^  ? n r^ f? rfr
w  |  f5j?r spr f^?rr * t  Trsr^fcr if fasar.sr 

|  I q-^r ir^ STTI Vf mw  %^r arr?r?qqr 

* $  | ,  m n  3?t qTr ^ c r t  1 1  ssr

TT rr^r ^  tft |  f a  3f> ^[>7 9TT3T ^ t

?rf ^  «p> # q r r  *  f a  T i ^ f c r  #

% ff^TT «f>T ?qrq I  f a

3*r ^  W r t  •

5i?[T frqr wtst wt ffqf^r % ^rqm if 

qfrr % ^ * r  * r * T ^ *  | — q^?ft

«TTrT l i t  53T-qw S-«TT ^T  #

w Tf ^  ?5r% ^  fa ir  w r m  x f

I  I iqi'T'ftq *rc*q qft ift JTr^T I  f a  WT 

apw  f!?r if sTsiir q q  | ^  

Trq Tift *n? ^  ark ^1f% *ft f̂t 
^ 31^  |  «rf ’ft »TR5ft«r w * r  qft 

3TT*qrrft % 1 1  w rw r  srnr^ 5f 9ft 
anfa* fa'FTff *ift ^m^riq | faevt wwt 
^  storar’ifi if f^ W T  w m  > w t

t̂cfv I  ^  fatr tfj sni?*T $  TfT I  fa

w f a *  fw rs r  qft flrift *r fa« n  arr^ 1 ^ r  

***** % aft sftaRrtf |  s rh  wt *<* frw

if z& ft *r^ ? * r tf  yn m 'Q  n w f t*



[«ft t o  'R r ]

1 i  ?t f ^ f c i  ^

*F fMr aft 3ftr faq I  g* <TT f*T 
a n r o r o  «r o t  i

SHRI INDRAJir GUPTA (Alipore) 
This has become a matter of serious public 
concern because it is not an isolated 
incident Professor Mukeriee h is already 
referred to the fact thit this latest incident 
is only the list of a series of such incidents 
which have been going on fo some time 
now in Berh mpore J nl, Midnipore Jail, 
Dum Dum Cential Jail Preside my Jail and 
now this AIjpoic Special Ju l

According to (he newspaper report in 
this latest incident six boys the prisoners 
who lost their li\es were between the ages 
of 16 to 22 1 am potn ing this out because
I feel ihat priMmeis who know that in 
making a determined bid to bieak out of a 
jail they arc risking death or at least seriods 
injury, cannot be jim  anti-soeial elements 
Anti-social elements are gcnenlly quite 
cowardly people Anti social elements when 
put in jail very seldom trj to break out m 
this way They m iv be misguided people , 
they mav be people with whom we may not 
agtee at all politic illy, but I am quite suie 
in my own mind that these l>o>s who had 
been trying rereatedlv in a very organised 
and concerted w i> to break out of these 
various jails, ate certainly not anti social 
elements Though the Minister mav be 
surprised or m m> here may be shocked to 
hear i per»ona'ly I feel that any political 
prisoner his lhe right to try to break out of 
jail just as the Government and the jail 
administration h u e  got the right to try to 
prevent him There arc ex-political prisoners,
I think sitting on that side of the House 
too who, at one time, would have subscribed 
to that doctrine

Now what worries us is that the violent 
desperation shown by these boys in this 
series of incidents is matched only by the 
savagen of the warders I do not make a 
di^itnetion be ween the two If there is 
violent desperation on the one side, which 
has expressed itself in these armed attacks 
and violent attempts to get out of jail, it 
has been m itched by equal savagery on the 
part of the warders Sometimes, the
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Minister will sty, the warders have to open 
fire in sclf-defence and so on But in a 
number of these cases, particularly m Dum 
Dum Central Jail, many of these )oung 
boys, the majority of the casualties were not 
caused b> filing were be Uen to death by 
lathis This probihly has led one of the 
pro-Congress dailie*s in C llcutta, The 
Hindu\ttuin Standard, to make this 
comment —

‘A better means of keeping peace in the
jails must be discovered than frantic
shootings and wild lathi charges ”

Certain questions of course, have risen 
m evervbodv s mind Who supp'ies these 
lethal wenpons to prisoners inside the jail *> 
No answer is found up to today We do 
not know anything about it On other 
occasions this Government keeps on tel mg 
us that the poliee force in West Bengal has 
been infiltrated by vinous opes of political 
influences the pelice hive got s\mpathies 
with one i arty or the other and they cannot 
be relied upon If that is trm should we 
have anv icason to imagine that the jail staff 
and t ie  wardcts are immune liom these 
influences 1 Obviously not But nothing 
his been found up to todav No inquiry is 
held No senous investig itu n is nude

There are stories, widely current reports, 
in Calcu ta 1 do not know if tJey aie true 
They can only know if a proper inquiry is 
held While there may be elements in the 
jail staff and among the jail w aiders who 
m aybe pro Naxalites in s jm p a h \— if all 
the«cbo>sare Nixahtes, 1 do not know , 
that also he shculd tell us whc her all these 
boys were Naxa ue prisoners cr what—any
way, while one section of the jail staff may 
have pro Naxa'ite sympathies and may, 
therefore, be smuggling in varitu> types of 
illegal weapons and so on for them, there 
are also leports that the Kara Rak'hak 
Samui. that is, the Union of the Jail 
Wardets is influenc'd by another political 
party which is well-known for anti Naxaliie 
views These are very serious allegations 
There aie allegations that any more of these 
incidents are provoked in such a way that 
the warders get a chance to carry out most 
savage reprisals because of their political 
sympathies against these young boys, even 
to (he extent of beating them to death with 
lathes Has it become a matter which we
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can just contemplate with ihis kind of an Similarly, r want to know what Government 
attitude, as if we have become so callous to do about the jail administration,
and we have no hunnn feelings at all ?

Then, I would like to know what has 
happened to the 4 Member Committee which 
was appointed bv the la.f Ministry to go 
into those thinus and to study ihe reports of 
the Divisional Commissioners. That Com
mittee, as 1 remember, was composed of the 
I. G. of Po'ice, the I G of Prisons, tlu 
Home Sscretary of the S'a'e Government 
and some other seni>r police officer 
Nothing has been heard further about ihe 
O m m M ee, whether it ex mimed those 
reports and wh il conclusions were arrived 
at.

What about a jtidiual inqu>rv to po into 
the en'ire phenomenon ot what is h ipperung 
inside the jails ? Is i* not Lime for ihu  ? 
Huch of the incidents is b*inp t rented m an 
iso'ated way and some kind of excuse is 
being given as if one is not connected with 
the other. I think, tins has hecome a Miffi- 
cieiuly serious problem whole the en1 ire 
phenomenon should be gone into by a 
judicial inquiry. I do not knjw what Mr 
Siddhaitha Shankar l<a> is thinking about it. 
He is not answering questions on the subject.

Now, the Union Government is directly 
responsible for the administration of West 
Bengal. They should satisfy us that this 
uu'ter will not be allowed lo duft like this 
and that, without allowing further incidents 
to occur, a judicial inquiry will be appointed 
to jeo into the entire phenomenon in all its 
aspecs. I am not pleading for on.- par.i- 
cular side of the question. I hope, the hon. 
Minister will tell us more spec ficaliy and 
more concretely what they propose to do. I 
do not want to hear a rambling thing about 
economic uplift of West Bengal, and tli's 
and that. All that we will disc.ss some 
o'her time. This is a specific question about 
political prisoners trying, repeatedly, to 
break out of jail in a highly organised 
manner and of the most savage type of 
reprisals against them by (he jail authorities 
and the jail staff. Who is responsible, on 
both sides, who is playing what part in this 
should be gone into and the en'ire jail 
administration will have to be overhauled 
in West Bengal. You talk about overhauling 
the police administration, But you do 
nothing about it. You only talk about it.

SlIRt K. C. PANT : Sir, it was a some
what rambling question......

SHRI 1NDRAJIT GUPTA : I am ins
pired by your rumbling replies.

SHRI K. C. PANT : If my hon. friend 
had not prefaced his question with the state
ment that any political prisoner has a right 
to break out of j.i’1...

SJIRl INDRAJIT GUPTA : That is my 
view, you need not slure my view.

SHRI K. C PA N T ........... I would have
thoueht he was expiessing conccrn about 
pnsoners breaking out ol jail aud that he 
waived the Government to take steps to see 
that the j.il administration is improved so 
that such incidents do not recur. But in
\ k w< o f the .ircf.tco made, I do nor feel........
(I'lie nipt ion) I do n>t know whe.her he 
wants us to pay attention to the jail admi* 
nis.raiion as to facilitate escaping of priso
ners. 1 ically do not know. I am amazed 
that a responsible Member of Parliament 
should have made a statement which- 
amoun'.s to encouraging prisoners to break 
cut of j lii.

SlIRl INDRAJIT GUPTA : You are
encouraging them to brc k out.

SHRI K C PANT: Society has put
a certain responsibility on the jiil adminis- 
tiation. Oil the floor of Parliament, to say 
that the adnvnr.trators who are in-charge of 
jaus and police should be told tint it is not 
their duty and that it is the light of the 
prisoner to break out of jail is amazing. It 
is a duty impostd by Pmliameni itself under 
the law which tt mikes. Therefore, this is 
an amazing statement.

SlIRl INDRAJIT GUPTA: They are 
not doing their duty.

SHRI K. C. PANT : So far as people 
sitting on this side of the House are concer
ned, he referred to them. Most of them 
were in jail as a result of Satyagraha, non
violence and most of them did adhere to
the rules of non-violence.......(Interruptions)
la  this $$ I mentioned earlier, on* has
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to take note of the charges against these 
people in prison. One has to take note of 
the charges and these are Sections 302, 34, 
148, 149 and 307 1PC.

SHRI TRID1B CHAUDHUR1 (Berham- 
pore) : They are under-trial prisoners until 
their guilt is established. What does the 
hon Minister want to prove ? They are only 
allegations.

SHRI K. C. PANT : Yes, allegations.
I say they have under these sections.

SHRI TRJDIB CHAUDHURI : So what 
(Interruptions).

SHRI K C. PANT : They have been
arrested. I am placing the facts as I know 
them and I want the House to take not of it. 
Sections 3 and 5 of the Lxplosive Substance 
Act, Sec. 148, 149 and 436 and so on.

This is not a question of any political 
ideology, but it is a question of violence. It 
is a question of attempt to murder and so 
on I am only sorry that young men should 
be misled to do this.

I shaie the anguish of try hon ftiend at 
th e jo in g  l i u s t l a t  have been snuffed out 
like this But 1' c k . t tie  crimes for which they 
have teen arres’ed Look aithe kind of 
things they have been indulging in. This 
one has to keep in mind.

I cinnot say what happened in Dum 
Dum but I may assure my hon friend that 
if excesses have been committed by the war
dens or by the Police, I am not here to hold 
any brief for them, It excesses have been 
committed, these reople should be punished 
if they are wardens or Policemen, whoever 
they may be. I am not here to hold brief 
for them and I am not here to trot out any 
justification for any excesses committed by 
them. As I do not know the facts, I cannot 
say.

SHRI S. M. BANERJEE: Will you 
hold on inquiry ?

SHRI K. C. PANT : As far as I know 
of jails in UP, in most cases of a jail riot, 
the jail manuals provide some kind of an
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inquiry in many of the State Governments.
I have tried to find out what the exact posi
tion in the Bengal Jail Manual is. I shall 
find out. 1 shall find out what kind of inqui
ry h&s been made Ordinal ily, in many 
States, for instance in U. P., the jail manual 
does provide for an inquiry.

My hon. friend has said that some poli
tical elements are provoking this kind of 
thing inside the jail. I would welcome 
information from him or from any quarter 
so that I can seriously look into them 
because this is a serious matter as he himself 
said and any information I get, I shall certa
inly look into that aspect.

On the Four man Committee, the infor
mation I had about another inquiry. I had 
placed it before the House in answer to 
Prof Mukerjee. I do not know the Four 
Man Committee's report. 1 shall certainly 
inquire into that and find out exactly 
whether the report has been submitted and 
what has been done about it. Only after 
examining these reports, can we decide what 
further step have to be taken. There have 
been many jail breaks There have been 
many attempts to escapc from Police vans 
and it is a serious matter which will have 
to be looked into with aview to taking necse- 
sary steps.

SHRI INDRAJIT GUPTA : What about 
the judicial inquiry ?

SHRI K C. PANT : We will have to 
see after examination. 1 cannot say anything 
now.

SHRI SAMAR GUHA (C ontai); If  the 
Government or the Members on that side 
think that Naxalism can be killed by killing 
the under-trial prisoners or the suspected 
Naxalites in the streets, they are sadly mis
taken because it may be a perverted politics. 
Sir, the source of Naxalism is something 
different. This source of Naxalism, I should 
say, is the socio-economic malady of West 
Bengal. If any of these Members visits every 
fourth man in Calcutta jn the bastees or in 
the refugee quarters all along Calcutta, if 
you go there, you see Graduates, Post-Gra
duates, Teach*'rs and Professors are all 
huddled in a single small room. This Gove
rnment think of how to deal with Naxalism. 
They never care to go into the socio-econo
mic malady that has already jeopardiaod the
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whole life and almost, I should say, turned 
the life of Calcutta, the urban and indus- 
rial areas into beastly life there.

It is, I should say, a reaction of the 
socio economic maladies that beset society. 
Many doctors were there who were demand
ing Rs. 120 per day ; after some tit-bits 
by the Naxalites, they brought down their 
fees to Rs. 8 and so on. Many lawers 
were there who were demanding Rs. 300 
or Rs. 400 and due to the tit-bits by the 
Naxalites, they brought down their fees.
1 am not supporting them. We have not 
been able to cure certain ills. But in 
Birbhum area, a few tit-bits of the 
Naxalites brought down the activities of 
the black marketeers. 1 am not supporting 
them.

MR. SPEAKER : What about the Call
Attention motion 7

SHRI SAMAR GUHA : In many areas 
the police and the laws which are to 
operate, are not operating The poor 
peasantry are there who do not get help 
from police and the laws. The help comes 
from the tit-bits of the Naxaties. What 
I A a o t  to say is that the Naxalites have to 
be combated at the political level, and we 
have immediately to deal with the economic 
maladies afflicting West Bengal. Only then 
we will be able to check these ills. Alipur 
jail incident is not a sudden incident. It 
started in October 1, 1970. There were 
previous incidents of jail-break at Asansol, 
Siliguri, Berham: Presidency Jail, Midnapore 
jail, Dum dum and now it is Alipore jail. 
Many undertrial prisoners cscape from police 
lock-up, 1 will give you figures Abcut 
90 under-trial prisoners escaped and 57 
prisoners escaped from police lock-up 
and 35 so 40 undeMrials lost their lives 
as a result of shooting and merciless killing 
by the wardens of the jail. The Minister 
himsels sa/d they have been arrested on 
chargc of murder, killing and assault and 
physical violence. Among these cases, the 
Government have net tried to enquire and 
punish the people even in a dozen of such 
cases. This is the tragic situation of law 
and order and their administrative ability 
in We»t Bengal.

There it the Kara Raksba Saraiti. Ask 
your friend Mr. P. &. D ai Munsi about it.

A number of them were mercilessly beaten 
and killed in Midnapore Jail. Boiling 
water was poured on the bodies of the 
Naxalites. This created excitement and 
provocation. These are all matters which
have to be gone into. About 35 of them 
have been killed, some of them with lathis 
with too s. Not a single case has bern
there where the prisoners had anything 
more than a sickle and a rod. Over the 
last two jears, things have been
happening in West Bengal, and this kind 
of thing has happened in seven or eight 
jails. I want to know from Government 
whether there has been any single instance 
in the Jail where any Naxatite prisoner 
was in possession of any fue-arm, whether 
even in the Ahpore jail, anyone had 
anything more (h,m a sickle and a rod.
I want to ask Government why these pri
soners were beaten to death by lathis
was there no tear-gas ? Did the police 
not have lathis ? why did they use fire
arms on them ? Why did the police wardens 
use fire-arm to kill them outright ?

After all, they we'c under-trial prisoners. 
It had not been proved in a court of law 
that they were real criminals. So, they 
have right to be treated not as criminals. 
Again, they were not habitual criminals. 
They may be political derelicts politically 
misguided people. But (his is not the way 
to treat them. Some of them are brilliant 
jewels of the universities. Some of them 
have taken first class degrees in B.Sc.,
B.A , M.A., M Sc. etc. They are jewels of 
universities there. So, they should not be 
treated as habitual criminals. You cannot 
bent up hundreds of young men who are 
brilliant jewels of the universities. They 
may be Naxalites, and they may have been 
perverted and misguided. But this is net 
the way to treat them.

The hon. Minister should have given a 
reply to this question, but 1 am sorry he 
has not given the reply ; perhaps, he has 
not seen today's paper. After the incident 
of l6th May, Mr. Gyan Singh, the Minister 
for Jail in West Bengal instituted a com
mittee witu the Chief Secretary, the IQ of 
police and the 1G of prisons and Deputy 
1G of prisons as members. The hon. 
Minister says that he will go through the 
report and he not studied the report yet. 
But one of the members of die committee
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has said that he did not know that he 
was a member at al l, and there was no sitt-
ing of the commitlee and no member 
had been g ive n the no t ice of any mee ting 
at all, and the refore, that co mmittee was 
not duly constitu ted, al though it h ad been 
announced. 1 want to know whethe r G overn-
ment are going to ins t itute a high-leve l in 
quiry with the assi stance of the o ffici als of 
the C entral Governmen t to g•) in :o the details 
of the jail admini stra t ion a'ld al so the 
behavio ur of the wardens a nd the attitude 
of the Kararakshi Samiti there and whether 
they had any complicity in thi'i. l al so 
want to know the ci rcums t:tnces un der 
which they were co m pe lled to use fire-a rms 
without using only LLthis and tear-gas. 

Thirdl y, l wo uld also li ke to know 
whether the police Jffieers who have fa iled 
to main ta in proper admin is tra t ion insi de 
the jails will also be taken to task. Fo urthly, 
I would li ke to know whether Governm ent 
are going to give so me financial a iu 1 o 1 he 
dependents of tho ,e perso ns w ho have bee n 
killed there? Thi s G uw rnment had been 
forew a red for the las t three yea rs, b ut the 
prison admini s tration did nor pay any heed, 
and that has re su lted in these tragic 
incidents invo lv ing the killing of so m \ll Y 
und~r-tra i I prison e rs . 

SHRI K C. PAN T M y hem . frie nd 
has advi sed us to take soc io-economic 
meas ures to get at the roo ts of the pro b le m 
of Naxalism. Earlier, I had tr ied to put 
forward this poin t of view also al ong wi th 
the ne :e>sacity to m ai n ta in la w and orJ er 
but another hon. M em ber !OJk objec tion to 
it. I en ; irely agree that soc io-economic 
measures are nec .ssary to a ccel e rate: the 
economic growth of West Bengal a nd to 
relieve some of the pr.:ssure o f poverty. 
During Pr"sident's ru le as m y ho n. friend 
knows, we enacted a very significant piece 
of legisla tion in res pect of land reforms . 
He also knows th at we unde rtook ... 

SHRI SAMAR GUHA 
been done to implem!nt it. 

Nothing has 

SHRI K. C. PANT : We also under-
took a major programme for the deve lop-
ment of the C clicu tta city and o rgani se d 
the CMDA . Theso ar~ two signific:ent 

Alipore special jai l (CAl 
m easures ; there were other measures also, 
I do not want to bu rden the House with 
all the detai ls. Vari ous s teps have been 
taken by us during President's rule in the 
past, and then t he Gove rnment that followed 
followed up those m e<!sures and now also 
our emphasis wil l cert ainly be on dev.:lop-
m en t as well as law and order. I can 
assure m y hon. friend of tha t. 

H e ha~ asked me about the justification 
for the use of fire-arms. 1 had recounted 
the facts in full detail. 

SHRl SAMAR GUHA Why did they 
not use tear gas and lat his ? • 

SHRl K. C. P ANT : He can see from 
the fac ts that a si tuation was created in 
which fire-arm s were u' ed. He can vi suali se 
the si tuat io n him self w itho ut m y commen t-
ing on it . 

SI IRl SAMAR GUl-lA: This 
is not th e only in stance. Th e re was the 
D Lilll D u m j·>i\ incide n t, Sili gur i incident, 
Bcrhamrur ja il inci dent, Preside ncy jail 
incident and so man y o :her inc idents. 

SHRI K. C. PANT : But this incident 
pert ains only to this ja il, o ne jail incident . 

SHRI SAMAR GUHA: He has to 
loo k at tl~ e v,h o \e th ing, a tot al perspective. 

S!-!Rl K. C. PANT : It is easie r for 
him to look a t the whole thing. He doei 
not have to answe r 4ues tio ns; he has only 
to ask them. 

I-k took me to task for no t knowing 
abo ut the Co mmittee fo rmed by the previous 
Government. He him self mentioned :hat 
one of the membe rs d id no t kn ow what 
fo r he was a member of that 
committee . If one of the members himself 
d oes not know, have I to be bl amf d for 
not kno wing about it Unrerruption) . 

He wanted to know if we would ap point 
a h igh level inquiry into the jail administra-
tion of West Bengal. As 1 have sai d in 
reply to an earlier question , v.e shall see 
the report of the committee that has 
alrea dy been appointed and get a t the facts 
before thinking of appointing any other 
committee. 



He asked whether we would take action 
against some of the policemen, wardens and 
so on, Yes. only if they are found guilty, 
otherwise, there is no question of such 
action.

SHRI SAMAR GUHA : What about
financial assistance to the dependents of 
those who have lost their lives ? They 
were under-trail prisoners.

MR. SPEAKER : He has asked so
many questions that it is not possible to 
remember all.

SHRI SAMAR MUKliERJEE (Howrah) 
The statement made by the hon Minister 
is to prove that the action taken was 
justified. I want to draw his attention to a 
report which appearsd in the Hindustan 
Standard on this jail incident. It is 
stated :

“ in the free fight that some followed 
the w.irdens were reported to have fired 
indiscriminately at ihe piisorieis” .

Tins is the method applied in the case of 
the Dum Dum jail incident, ihe Muinapur 
jail incident, Bcrhimpur jail incident and 
also some other jail incidents.

These are not isolated incidents. This 
murder on a mass scale of under-trial pri
soners started under President’s rule. 
You must consider the entire timing. In
1970, after the imposition of Piesident’s 
rule, the regime of the Congress, this is the 
order which has been established. Tnis is 
not in isolation of what is happening 
outside, particularly in West Bengal.

!n the same report, there is another 
portion which says :

“ The brother of the hsi named who 
has been beaten by the warder, Po'tu 
Bhattacharj^e, is in the hospital, 
seriously injured. Another under-trail 
prisoner was shot dead on Friday whik 
making an abortive bid to flee from a 
prison van on the way to court,"

Inside the prison van he has been shot 
dead.

This is not a solitary incident. In 
West Bengal this has become a common 
thing, beeting to death inside lock-ups and
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shooting to death inside prison vans, 
People are lined up against the will and 
shot dead. Defence workers staged a 
demonstration some days ago. Four of 
then have been shot dead.

This has become the order of the day in 
West Bengal, and this is done consciously 
in order to cliuniiufc ihe opposition forces, 
and whcnevci there is a clash and the under
trial prisoners arc killed, sonic story is 
spiead. Just now ihe hon. Minister spread 
a story that so inf political parties were 
behind this and were interested in ge'ling 
the prisoners killed inside the jail because 
they aie being atiacked by the Naxalites. 
By spreading thiso slandors and false 
statements, you are giving cover lo all these 
actions and you are justii>ing your politics 
of murder.

Innumerable facs have been supplied to 
the Central Government and the Home 
Ministry to show that it is the action of 
the iu!ing Congress Party to encourage a 
section of the N ixalites and anti-social 
elements to stt\e  their poli'ical motives >o 
that they can hei'sed apamst our party 
and that our leading and important cadres 
arc being physically el-minaled.

This politics of physical elimination of 
the opposition forces has become a dan
gerous ihinfr in West Ikngal politics today, 
and it will not remain limited to West 
Bengal alone, because the ruling class are 
feeling ihat bccause of the heavier cconomie 
burdens they ate imposing on the common 
people by higher taxation and by encourag
ing inflation, by lining prices, allowing the 
employers to close factory after factory and 
by the in< tease of unemployment, there u  
bound 10 be gieit'^r resistance by the un- 
emplo>ed and ihe common people. That 
is why today in West Bengal the police,
C. R. P., the Boider Secuiity Police, the 
Industrial Secuiity l'orce and even army are 
being used to suppress the democratic 
movement.

Repeatedly we have drawn the attention 
of this Government, and in each case this 
type of statement has been issued by the 
Government. The hon. Minister was 
accusing comrade H. N, Mukherjee bccause 
he did not express any sympathy for the 
warders, but there has not been a word

1893 (SAKA) political prisoners in 174
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of sympathy from Minister for these who 
have been murdered. This makes it clear 
that the present Government is pursuing 
this dangerous line to  eliminate all forces 
of opposition by murders, and this is 
rinding expression inside the jail as it is 
finding expression outside also by this type 
of brutal murders. That is why I want to 
know whether this politics murder will be 
stopped or not.

if  the ruling class does not (top this 
and only *Vout that the law and order 
position in West Bengal is in danger and 
simply hold a toiiferente of the political 
parties the situation will not change. 
So, the Government is fully responsible for 
this type of action, and from the state
ment it is quit clear lhat ihe Government is 
not at ail desirous of changing the situation.

That is why 1 want a categorical answer 
from the Minister whether they aie pre
pared to change this state of affairs. In the 
past even if a piisoncr tried to escape, 
usually he was shot at the lower part of the 
body ; particular care was taken so that 
he was not killed. In today’s condition, 
that is totally absent. if  seme prisoners 
attempted to escape and firing became necs- 
sary, they could have fired at the lower 
parts, disabling them from escaping. But 
that has not been done ; they shot purposely 
to kill the under-trial prisoners. This bru
tality has reached such a stage now that 
unless the Government changed its policy, 
there is no end and this will not be the last 
in the series.

That is why we want a categorical reply 
that things will be changed and other 
methods would be applied if there was any 
attempt to escape from jail.

The Bankipur central jail incident appear 
in the Press It has been stated that one 
man died of suicide but the prisoners 
iesen(ed ; they say categorically that that 
man had been beaten to death. There was 
a similar incident in Tihar jail in Delhi ; 
they say it was a case of suicide but the 
magistrate gave the judgment that it was not a 
case of *u;cide, at,d that the person con* 
C$rned was beaten to death inside the jail.

We have the experience of inside jails 
and we know how the jail administration 
deals with prisoners. They are devoid 
of any human feelings. That is why a 
thorough enqniry is necessary if the Govern
ment is interested in changing th* situation. 
They must change (heir politics of murder. 
They must adopt new methods wo that this 
is not repeated.

SHRI PRIYA RANJAN DAS MUNSl 
(Calcutta South) : The Kara Raksbi 
Samiti is patronised by the CPM. If there 
is an enquiry that should also be enquired 
into.

SHRI K. C. PANT : I am not sur
prised that my hon. friend has in the rad  
referred to the politics of murder. It is 
an amazing statement but it fits in with the 
approach of his party. He reminded us 
all the time of what is happening. Without 
going into detailed history, may I remined 
him that the entire escalation of politics of 
violence in West Bengal owed its origin to 
the taking over of the administration by 
the UF Government in 1967...ilntertup' 
tiori) May 1 rem nd him that many of these 
misguided young friends who are known as 
Naxalites are an offshoot of the CPM, 
whom they could not retain ..(Interrup
tions)*

MR, SPEAKER : All sorts of charges 
were made and they have a right to reply to 
them. Why should M«m(xrs get impatient ?

SHRI K. C. PANT : I agree with
him that there is violence in West Bengal 
today ; there is terror and there is blood
letting and we on this side of the House at 
least are depressed and pained by this 
sight. I should like to ask him : who is 
guilty of this violence, killing of judges 
bomb throwings and trouble over examina
tions in schools ? Who is responsible for 
creating a sense of insecurity in this part ?

13.00 hrs*

AN HON. MEMBER : You are res
ponsible.

SHRI K. C. PANT : Those who pro
voke violence, those who preach violence, 
those who propagate violence, those who 
abet and support violence —they are res. 
ponslble. Let anybody who does not support
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violent* stand up in this House aod tell 
the country that they do not support 
violence. Then alone is he in a position to 
to point an accusing finger at anybody.
(Interruption)

AN HON. MEMBER : We are not 
hypocrites.

SHRI K. C. PANT : Ah. then, the 
cat is out of the bag. ( Interruption) I 
am glad you are not hypocrites. Come out 
with it and say that you do not support 
this violence.

SEVERAL HON. MEMBERS rose—

AN HON. MEMBERS : You have been 
sheltering them. It is your party. (Interr
uption). Your party is killing the people.

MR. SPEAKER : Why do you lose 
your ti-mper ? Why don’t you listen quietly 
to each other ? They have listened peace
fully. Who don’t you have patience to 
listen peacefully ? ( Interruption). If you
want to have a debate, then there is no use 
getting excited.

SHRI H. N. MUKERJEE : The
Minister has thrown a challenge about vio
lence and non violence. If there is a 
challenge to be discussed  properly, in a 
parliamentary forum, one should do so. 
Violence is a fact of life, a sociological 
phenomenon, and nobody is going to tell 
them that violence is Tuled out. Look at 
Bangla D esh ; look at VietNam or e'ss- 
where. How do you want anybody in poli
tics to abjure violence ? What do you 
want them to do ? Do you want th m to 
put on sack cloth and ashes ? (Interrup
tion).

MR. SPEAKER : We do not want 
violence here.

SHRI K. C. PANT : We want you to 
accept the consequences of violence.

SHRI H. N. MUKERJEE : You are 
in this game ? Do you rule it out ?

SEVERAL HON. MEMBER : You 
are in the game ? Do you rule it out ?

SEVEREL HON. MEMBER ; rose—

MR. SPEAKER : Order please.

SHRI DINEN BHATTACHARYYA 
(Serampore) : You are the murders; and
you preach non-violence. (Interruption)

SHRI K. C. PANT ; My Hon. friend 
Shri K. C Paut ; My hon, friend Shri . 
Mukerjee was accusing us of shouting down 
the Naxalites in jail. (Interruption).

MR. SPEAKER : Will you please sit 
down ? Kindly sit down.

SHRI K. C PANT : He was accusing 
us of shooting down Naxalites in jail, and 
then he was accusing us of using the Naxa
lites against the CPM for eliminating 
them politically.

SHRI H. N. MUKERJEE : I have not 
said that.

SHRI K. C. : I am sorry. I meant 
Shri Samar Mukherjce ; not Prof. Mukerjee. 
So, there is a confusion there. How can 
we be killing these Naxalites and using them 
against the CPM at the same time ?

SHRI DINEN BHATTACHARYYA : 
That is your party.

SHRI K. C. PANT : If he thinks
coolly about it, it is obviously sclf-concra- 
diciory. He again, as is customary, said a 
few bad woids to denigrate the forces of 
law and order. 1 cannot understand this 
attack day in and out on the forccs of law 
and order, whether it is the BSF, or the 
Army or o hors. Will my friend co- 
opera'e in creating conditions where we do 
not have to send the Army or the BSF into 
West Bengal ? Wo wou'd bo very happy. 
But so long as conditions of lawlessness 
exist, it is the duty of the Government to 
set th; conditions right and create a sense 
of law and order and of security in West 
Bengal, and that is duty which has been 
imposed on the Government by this Pailia- 
ment and by the people of this country, 
and we intend to discharge that duty.

*Vrr ( n f h r r )  ;

*rr$ar, % arfrnft f a f a s r t f

$  ff5rro»
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PA 1*1 RS LAID ON THE TABLC

INDIAN 1LLLORAPH (III III aMDT ), 
RUJLIS

THL MINISTER OF COMMUNICA
TIONS (.SHRI H N BAHUGUNA) I beg 
lay on the Table, a copy of ihe Indian Tele
graph (Fifth Amendment) Rules, 1971 (Hindi 
and English versions) published in Notifica
tion No G S R 799 m G *zate of India 
dated the 29th May, 1971, under sub scctioa
(5) of section 7 of the Indian Teleguph A n, 
1885 \ Placed in L ibra ty  See  No
L r-6 5 V 7 l]

NOTIFICATIONS UNDFR ALI INDIA 
SERVlCliS ACT

THL MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) I beg to lay on 
the Table a copy each of the following Noti
fications (Hindi and English versions) under

sub-section (2) of section 3 of the All India 
Services Act, 1951

(1) The Indian Administrative Service 
(Recruitment) Third Amendment 
Rules, 1971 published in Notifica
tion No G S R. 9ti0 in Gazette 
of India dated the 26th June, 1971,

(2) Tlic Indian Police Service (Recruit
ment) Third Amendment Rules,
1971 f published m Notification No 
G S R 981 m Gazette of India 
dated the 26th June, 1971

(3) The Indian Administrative Service 
(T m ugtnty Commissioned and 
Shoii Service Commissioned 
Olfictrs) (Appointment by Com- 
petiuve Examination) Regulations,
1971, pub'ished in Notification No 
G S R  982 in Gazelle ol India 
dated the 26th June, 1971

(4) The Indian Police Service E m er
gency Commissioned and Short 
Seivice Commissioned Olficers) 
(Appointment by Competitive 
Examination) Regulations, 1971, 
published in Nolihcatjon No 
G S R 98? 111 Gd/eile of India 
dtted the 26th June, 1971 \P la n d  
in D b  W ) See  No L f  654,71]

NOTli (CATION UNDCR INTI R STATE 
CORPORATIONS ACT

THF MIN1SH R O r  STATE IN THE 
MINISTRY OF HOML AFI AIRS (SHRI K 
C PANT) 1 beg to lay on the Table a 
copy ot Notificiiion No S O 2197 (Hindi 
version; published in Guzctte of India dated 
the 5ih Jun , 1971 containing coirigendum
10 Hindi version of N itification No S O. 
1304 diied the 28th Mirch 196), under sub- 
section (5) of scctiou 4 of the Inter-State 
Corporations Act, 1957 [Placed m  Library 
See  No LT 655/71]

ANNUAL REPORTS 0 *  I C. A. R.
AND A STATEMl NT RELATING 

THERETO

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI


